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Reimbursement of C.D.S. Amounts to
Eastern Railway Zone Employees

3763. SHR] AINTHU SAHOO: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have
started reimbursing the amount ot
the Compulsory Deposit Scheme in
Orissa to the employees of the Eas-
tern Railway Zone;

(b) if so, what is the number of
petsons who have received refund
and how many gre on the waiting
lists; and

(c) the criteria on which these
payments are being made?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) to
(¢). Prematare repayment of com-
pulsory deposits is allowed to rail-
way employees only on grounds of
gickness or those who have lost their
property and belongings caused by
the recent cyclone/floods in the Sou-
thern parts of the country. The
Bastern Railway does not come with-
in the jurisdiction of the Orissa
State. However, the South Eastern
Railway which falls within the State
has paid the compulsory deposits to
all its eligible railway employees.
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Memorandum from Indo-Burma
Petroleum Company and Balmner
Lawrie and Company Empiloyees

3764, SHRI AMARSINH V. RAT-
HAWA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have re-
ceived letters, memoranda, charter of
demands and resolutions from the
individuals and Unions, Federations
and Associations of the Indo-Burma
Petroleum Company Limited/Balmer
Lawrie Group Employees and officers
during 1976, 1977 and 1978;

(b) it so, whether these contain
many instances of nepotism, mis-
management, misuse of powers, cor-
ruption as also misuse of funds in the
IBP Group of companies;

(c) if so, the
thereof; and

salient features

(d) the action taken or proposed
to be taken by the Government in
the matter?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). Yes, Sir. A few repre-
sentations have been received from
some employees of Indo-Burma Pet-
roleum-Balmer Lawrie Group of
Companies containing  allegations
about jrregularities in appointments,
promotions, victimization of staff,
ete.

(d) The matter js under -pxami-
nation.
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